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Mr. Rabi 3agar, learned counsel
appearing on behalf of Mr. H.Rahman,

learned counsel for the applicant prayed

for adjourmment of the case on the
ground of absence of Mr. H.Rahman. Mr.

Sagar submitted that the like case O.A.

No. 191/2002 to be listed alongwith this

O.A. Mr. Sagar also submitted that in
0.A. 191/2002 though written statement
was filed earlier he is yet to get the

copy of the same, Mr. A.Deb Roy, learned

SLe CeGeS.Ce for the respondents ‘(qa S
Lnve O

requested to undertai?eﬂs copy of the

. 4b Vhe ums%L . Vil Covt
wrxttenbstatamen i “&3&}5@"05 the day.

SN AN
THe _@oth cases /gccordingly ad journed
and posted for hearing on 19.2.2003.

—

o

Member

The Hon'ble Mr.
Chowdhury, Vice~Chairman.

The Hon.ble Mr. Se.
Administrative Member.

Present ¢

Mr. H. Rahman, learned

Vice-Chairman

Biswas,._

}

Justice D.N.

~

counsel for the applicant prays for adjour-

nmment of the case on personal dround.
Learned counsel for the respondents has
no objection. The case is accordingly,
adjourned. List the matter again on
27¢3.2003 for hearing.

. L/“—”’*“#l/
JA’L/B““*jp

Member Vice~Chairman
Heard the 1learned counsel for the
parties. Hearing concluded. Judgment

delivered in open court, kept in separate"“/‘~

sheets. The application is disposed of.

No order as to costs.

EAZ - b\,//"’\w/

Member

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI - BENCH

Original Application No.190 of 2002
And
Original Application No.1l91 of 2002

Date of decision: This the 27th day of March 2003
The Hon'ble Mr Justice D.N. Chowhdury, Vice-Chairman

The Hon'ble Mr S. Biswas, Administrative Member

(I) 0.A.N0.190/2002

Shri Tileswar Das;,

S.o0 Late Loknath Das,

Resident of Chandradhar Baruah Nagar,
Regional Research Laboratory, Jorhat.

(II) 0.A.N0.191/2002 -~

Shri Manoj Kumar Das

S/o Late Lakheswar Das

Resident of Regional Research Laboratory Colony,
Jorhat.

......Applicants

By Advocates Mr H. Rahman, Ivalina Deka
and W.T. Konyak.

-versus-
1. The Union of India
2. The Director General,

Council of Scientific & Industrial Research,
Raj Marg, New Delhi.
3. The Director,
Regional Research Laboratory,
Jorhat, Assam.
4, The Controller of Administration,
Regional Research Laboratory,
Jorhat, Assam.
5. The Section Officer,
Regional Research Laboratory,
Jorhat, Assam.
~ ......Respondents
By Advocates Mr A. Deb Roy, Sr. C.G.S.C. and
Mr B.C. Pathak, Addl. C.G.S.C.

k/”\\__ﬂ\//



O R D E R (ORAL)

CHOWDHURY. J. (V.C.)

Both the cases were taken up together since common

questions of law and facts are involved.

2. Both the cases relate to consideration of the
case of the applicants for promotion in the light of the

scheme of MANAS as amended from time to time.

3. The applicants are working under the respondents
in the Regional Research Laboratory, Jorhat. The
respondents authority. with a view to provide promotional
benefit, introduced a scheme, more effectively known as
the MANAS whcih came inté force on and from 1.4.1992 and
continued upto 1.4.1992. Tﬁe said Scheme was revised and
the revidsed Scheme came into effect from 1.4.1992.
Admittedly; the applicants did not possess the entry level
qualification at the time of their initial appointment.
They, however, acquired the special qualification in

1988 and 1991 respectively.

4. The applicant in O;A.No.l90/2002 was first |
appointed on 31.12.1977 as Group 1(I) in the scale of pay
of Rs.196/-. Since he was a non-Matriculate he was
initially appointed in the lowest category of post, i.e.
Group I (1) in the scale of pay of Rs.196/- (revised scale
of Rs.750-940). As per the prevailing policy of promotion,
he was assessed in 1984 and promoted as Group I(2) in the
scale of pay of Rs.210/- (feviséd scale of Rs.802-1150).
He was again promoted in the year 1992 as Group I(3) in
/the scale of pay of Rs.260/- (revised scale of Rs.950-

1400). The applicant thereafter passed the ITI Plumber

Trade. ceceaceces



Trade in 1991 and his grievance is that after he acquired
the higher qualification he was not considered for
promotion under the Scheme though he was considered for

promotion in the normal channel.

5. ‘Similarly, the applicant in O.A.No.191/2002 was
first appointed as Technical Group (1) in the year 1979 in
the scale of pay of Rs.196/-. He was promoted as per
assessment in the year 1986 in the scale of pay of Rs.210
in Group I(2). This applicant also passed the ITI
examination iq Fitter Trade in the year 1988. According té
the applicant he was entitled for promotion in the year
1988 after acquiring the qualification of Feeder Trade. He
was, no doubt promoted as Group 1(3) in the year 1994 as a
normal assessment promotion in the scale of pay of Rs.260-
4500. The applicant is also smarting under the grievance
that his case was not considered in the light of the MANAS

Scheme which was revised subsequently.

6. | Ihé' respondents contested the claim of the
applicants and stated that there is no illegality in the
action of the respondents and their cases were duly
considered.

7. We have heard Mr H. Rahman, learned counsel for
the applicants in  both the cases and also Mr A. Deb Roy,
learned Sr. Cc.G.S.C. appearing on behalf of the
respondents in 0.A.No0.190/2002 and Mr B.C. Pathak, learned
Addl. C.G.S.C. appearing on behalf of the.respondents in
0.A.No0.191/2002. We have also perused the promotional

scheme which is of beneficial nature.

8. From a perusal of the materials submitted before -

us, it 1is found that the applicants submitted their

representationsS..cececeee
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representations for consideration of their case for
promotion in the light - of the Scheme which was

subsequently revised. It is also a fact that both the
applicants acquired the entry level qualification.
Considering the facts of the cases and the materials
placed before us, we are of the opinion that ends of
justice will be met if a direction is issued on the
applicants to submit their reprsentations before the
authority for consideration of their case for proﬁotion.
Accordingl? the applicants are directed to submit their
representations ventilating their grievances before the
authority claiming promotion under the Scheme within four
weeks from‘ the date of receipt of the order. If such
fepresentations are made the respondents are ordered to
consider the same justly and fairly in accordance with law

and pess appropriate orders according to law.

9. - Needless to state that while considering the case
of the applicants the respondent authority shall take note
of the Scheme as amended from time to time as well as any
other existing scheme and sass a speaking order. The
respondents are directed to complete the above exercise as
expeditiously as possible preferably within three months
from the date of receipt of the representations from the
applicants.

10. With the above observations both the applications
stand disposed of. There shall, however, be no ordef as to

I~ costs.

_(., A \ '\/\_/—\’n

—_—
( S. BISWAS ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

nkm |
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BEFORE THE CENTRAL.ADMINISTRATIVESTRIBUNAL '
GUWAHATI BENCH : GUWAHATI

«

At

Original Application No. 1 q 0 /2002

Tileswar Das ,
ceecancsa 4Applicantz
- VS_-
Union of India &:.others
essssss.s Respondents:

INDELJX

SL. No. Particulars ~ Page No.
1. Application 1 to 10

2 : Verificatiqn 1. 11

3. Annexure = 1 12 - 13

4. , Annexure =~ 2 ‘ 14 - 20

S.. ‘ Annexure - 3 21 - 22

6. Annexure =-.4.. 23

Filed by
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH AT GUWAHATI,

' Loloaw
Flsb ooy

S~

An application under Section 19 g;%
of the Central Administrative Tribuna

Act, 1985,

ORIGINAL APPLICATION NO, /C?C) / 2002,

Shri Tileswar Das,

S/o late Loknath Das, resident of

Chandradhar Baruah Nagar,Regibnal'

. Research Laboratory, Jorhat. .

| ceeeanee Agolicant. 
- VERSUS =

1. The Union of India,

2, Director General, Council of
Scientific & Industrial Research,

Raj Marg, New- Delhi: 110001,

3. Diréctor, Regional Research Labotatofy,

Jorhat, Assam,

4, The Controller 'and'Administration,
Regional Research Labotatory,Jorhat,

AssSame

5, Section Officer, Regional Research
Laboratory,Jorhat, Assam.

eecescas Opposite Party.
: Respondents.
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1. PARTICULARS OF THE ORDER AGAINST WHICH THIS
APPLICATION IS MADE3w~

-

L)

This application is made against Order No. Ve
17/66/32/95-PPS dated 20.12.99 issued under
the signature of the Under Secretary to the
Council of Scientific & Industrieal Research

and communicated under Meﬁo NooRLJ,14(161 )
ESTQ/?Q dtd. 10.1.2000 rejecting the prayer
petition of the applicant .

eesee.(Annexure- 4. )

11, - JURISDICTION 3=

The applicant declares that the cause of action
of the application is within the jurisdicliton

of this Hon'ble Tribunal.

III,  LIMITATION s=

The applicant further declares that this
application is not within the prescribed peri od
of limitation and, as such, a separate application

has been filed for condoning the delay.

Iv,. FACTS OF THE CASEj$~

=

1. That YOur'humble applicént is a citizen of
India and is .a pefmanent residant of Jorhat and’
presently working as Group I(4) in the Regional Research

Laboratory at Jorhat, Assam.

2, That your humble applicant was initially appointed
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Group 1(I) in the scale of pay of &, 196/~ on

)

31.12.;977ﬂ. At the time of appointment your humble Qf)
applicant was Non-Matric and he was initially | |
appointed in the lowest category of post i.e. GroﬁpI(lbl
in the scale of pay of ks. 196/-( Revised scale of pay
. 750= 940).

S
3. . That your humble appliqant was initiaily
appointed .in 1977 and thereafter as per prevailing

policy of promotion , he was assessed in 1984 and was

‘promoted as Group I(2) in the scale of pay of Bs. 210

( now revised in Ehe scale of pay of B, 802« 1150),

4, That your humble applicant againzk promoted
as a usual course in 1992 as Group I(3) in the scale

of pay of &. 260/~ now revised as hs. 950= 14004--

5. That your humble applicant passed out the
ITI Plumber Trade in the year, 1991 and by virtue.

of acquiring a higher quzlification in entry leVel'
is entitled for the next promotion as per peevailing
promotion policy in the Regional Research Laboratory,

Jorhat . But after acquiring the entry level higher

“qualificatién in the year, 1991 be was not éonsidered

—_
for promotion as a special case and in a normal way

‘'he was again promoted as Group I(4) in the scale of

pay of f. 330~ 560/- presently ks. 1350~ 2200/~.
o —

L d

6e That your humble applicant 1is peesently working
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as Group I(4) and this post was occupied by yéur E:
humble .applicant as per normal bromotion policy‘

of assessment promotion. As per normal assessment
promotiong of the eligible candida}es are entitled

for promotion after assessment to every seven years
“and qyour.humble applicant is also promoted as -Group
I(4) in 2001 in his normal promotion policy and since
thén he is still working in the ‘same post from

2001 although he is ;ntitled to the next grade

of promoﬁion'for acquiring the entry level bigher

qualification in the‘year,-1991.

T Tﬁat your humble applicant begs to state

‘ there/ :
that though Re was no clear-cut guidelines for
promotion to Group i staff under the Regional
| Research Laboraéory,Jorhat and after introduction
of merit aﬁd normal assessment scheme hereinafter
referred to as "MANAS" effective from 1.4.1988,y6ur
applicant ;s.entitled for promotion to the next . |
higher grade as per 2.5.8 of the Scheme. |
R That four humble applicant begs to state that
_when the MANAS came into operation on and from
1.4.1988 and it continued up to 14,1992, During this
period your applicant acquired the special gualifi-
cation of ITI Plumber Trade in 1991 and as the
applicant hés acquired the entry level higher quali-'
fication in 1991 apdhhe was appointed in 1977 as_pef

Circular No. 171/66/94-PPS dtd. 17.6.95 issued under
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the signature of Deputy Secretary of Counc11 xndx of ;;§§
. Scientific and Industrial Research,” your humble z;
applicant is entitled for the benefit of promotion (37)
as he has acquired the special qualification. The
circular clearly mentioned that the condition of
qualification in respect of those who were in position
on 1.2.1981 in Group I in the pre-revised scale of
260~ 550/- and in Group II in the pre-revised scale
of Bs. 425~ 700/~ has been relaxed as an exceptional
case by the Director General, C.S.I.R. by virtue of

acQuiring experience, specialised skill etc. assessment

of these persons can be considered up to Group: II(3) in

_ " . the scale of &. 1400~ 2300/~ and Group III(3) in the

scale of Rs. 2200- 4000/- in the respective groups. As

' per letter dtd. 17.6.95,your humble applicant is

entitled for consideration of his next promotion on an
assessment as a special case for acquiring higher
quakification.But your humbit,epplicant was not considered
for assessment promotion as per the circular though'

your applicent has acquired the entry level qualific&ion

of I.,T.I. pa'sse'd in 1991.

go A copy of the letter dtd. 17.6. 95 is enclosed

herewith and marked as Annexure- 2e

9, That your humble applicant begs to state that

as per letter issued on 19.6.,95 your humble apélicant ﬁ
is entitled for the promotion for acquiring the entry
1evel higher qu§lification in 1991,but his case was

not ccnsidered by the authority and as such, your
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humble applicant has submitted a representation

_before the authority for redressal of his grievances&jﬁ

10, That your humble'appliéantibegs to state
that after receipt of the representation from the
applicant the Regional Research Laboratory .Jorhat
sought for some clarification regarding the revised
MANAS effective from 1.4.1992 from the Council of
Scientific & Industrieal Research,New Delhi. In reply
to the letter from the laboratory a clarification
letter was issued on 13.2.1996 by the Joint Secrgtary;
Council of Scientific and Industrigal Research ,
Jorhat in which it was clarified that those employees
who were in position as on 1.2,1981 and have acquired
higher qualification i.e. the entry level qualification
for movement from one group to another is eligible

as per provision 6.4.7 and 2.3,5 of the pfe-revised

and revised MANAS RESPECTIVELY, It was also clarified
in this regard that the benefit as envisages under
the above provision is admissible prospectively

to all the employees who were in position @k as on
1.2.1981 and acquired the qualification of the next
higher grede at any time after 31,12,1981 with?ut—
restriction of any cut of date for acquiring the same,
As such, your applicant is entitled for the benefit

of promotion as your humble applicant was initially
appointed on 31,12.77 and he was in the serbice

on 1.2.1981 and he acguired higher qualification

i.e. entry level qualification of ITI in the year, 91,
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A copy of the circular dated 13.2.1996 is

]

enclosed herewith and matked as Annexure= 3. e

11. That your humble applicant begs to state

that as per letter dtd., 19.6.95 and 13,2.1996,your
humble applicant is entitled for the henefit of
.promotion ; they were not promoted and so they have ‘
submitted the memorandum, representation etc. . Ultimately,
the Section Officer of the Regional Research Laboratory
Jorhat issued a notice on 1.5.1997_diredtting all the
employmes to suhmit their entry level qualification’
and detailed information who were eligible as per
circular fof consideration of their case. The‘said
notice was circulated on the Notice Board of Regional

Research Labotatory,Jorhat on 1,5,1997.

A copy of the sald notification is enclosed

berewith and marked as Annexure= d.

12, - That your huible applicant begs to state that
though the applicant has submitted his application

before the authority,but his case could not be considered
and still he is worling in the same post as a Grade~ I
and his case of promotion is not considered in the light
of the circular dated 19,.6.1995 and 13,2.96, ‘

13, . That your humble applicant begs to state that
as per the date of appointmen t ,your humble applicant
was appointed on 13.,12,1977 in Grade I(1) and he
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and he acquired qualification er of I.T .I. (Plumber-)-

in 1991 and for acquiring entry level qualification irf /)
1991, your humble applicant is entitled for movement

&
from Grade I to Grade II as per MANAS revised MANAS

It maf be mentioned herein that the MANAS
was intrbduced on and from 1.11 ‘. 1988 and revised -
MANAS on 1.4.1992.In both the MANAS AND revised MANAS
thgewas a clear=cut ,guideiines as per the Schemes
for which your humble applicant is entitled fér consie

deration of promotion from Grade I to Grade II,

14, That your'humble applicant begs to state that
as the applicant was not promoted after several repree
sentations , he has no other alternative but.to file
this application before this Hon'ble Tribunal for redeessal
of his grievances so that .the case of your applicant

for promotibn may be considered by this Hon'ble Tribunal.

I, LEGAL GROUNDS FOR RELIEF:=-

1. For that your humble applicant is entitled for
promotion as per MANAS and also revised MANAS as the

MANAS WAS implemented on 1.4.19%8 and revised MANAS

was implemented on 1.,4,1992, your humble applicant

acquired the qualification of ITI in 1991,

|

promotion as per revised MANAS and also under MANAS

2, . That your humble applicant is also entitled for

in the year, 1991. But his case of promotion is not

considered till today even after issuance of circular
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by the pouncil of Scientific and Industrial Research,
3. _ For that your humble applicént was initially C§B
appointed on 31,12.1977 in Grede I(1) and still he is
w&rk{ﬁg in Gfade I  although he has acquired the entry
level qualification in the year, 1991 and as per MANAS
and revised MANAS your applicant is entitled for
consideration of his promotion as per MANAS and revised

MANAS AND ALSO as per letter dtd. 13,2.1996, °

14. For that  your humble applicant is entitled
for prospective promotion en and from 1991 as MANAS ‘
was introduced in 1988 and it was in force up to
1,4.1992 and revised MANAS was introduced onl,4.1992
and as per both the schemes your humble applicant

is entitled for promotion onGroup change from Group= I

té Group- 1I,

5¢ ~ For that your humble applicant is entitled for
éromotion as per circular issued by the Council for
Scientific and Industrial Research dtd, 19.6.,95 and

13,2.1996,

6. _ For that in any view of the matter, your humble
applicant 1s entitled for promotion from Group I to

Gréup II , which was considered by the authority till

today and, as such, your humble applicant filed this

application before this Hon'ble Tribunal.

II. DETAILED OF THE REMEDY EXHAUSTED3-




- application before this Hon'ble Tribunal,.
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There is ﬁo other remedy except filing this

F
VA

-III. MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL.

The applicant declares that he has not filed

any other application before -any court / Tribunals

IV, RELIEF PRAYED FOR:-

That the respondents may be directed to consider
the case 05 £he applicant as per provision of MANAS

and revised MANAS and the letter dated 19.6,95 and

13.2.1996 issued by the Council for Scientific and
Industrial Research .
AND/OR

Pass necessary orders as your Lordships.may

‘deem fit  aﬁd»proper.

Ve ' INTERIM RELIEF PRAYED3;FOR:-

VI. Particulars of Postal Order:-

Postal Order No.:- ZR SFF3 &I

' g TN
Date of Issues~ {10 G 2oo

’ ) [
Issued froms- (2--P.0 Ceochnsh
Payable at (koo has

. VII DETAILS OF INDEX:~

an index showing the particulars of documents is

enclosed.



VIII, LIST OF ENCLOSURES 3.

As per index.

VERTI F ICAaTION

I Shri Tileswar Das, S/O late Loknath Das, agedfabout 42
years, resident of Regional Research Laboratory Colony,
‘Jorhat, do hereby solemniy affirm and verify that the state-
ments made in this application is as followst~ |
le - That I am the applicant in the above appliéation

~and as such, i’am acquainted with the facts and circumstances
of the cases . ‘

24 That I am fully competent to verify this application
-as true to my knowledge and belief and I have not suppressed
any material facts.

t, MD

-
-

I sign this verifiqation on this the ff% th Day of

June, 2002 at Guwahatdi,

Placet= . : ST

Batet =
et Lbetwon o,

DECLARANT
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COUNCIL OF SCI&NTIFIC & INDUSTRIAXL RESEARCH
Anusandhan Bhavan,2, Rafi Marg, New De1h1~110 001

| No.17/66/32/95~pps " Dated 20.12.1999

The Director,
Regional Research Laboratory,
Jorhat=785 006.. |

Sir, .
1 With reference to yourletter No. RLJ=14(161)
Estt?ég dated 29.11.99 forwarding representations

from S/Shm. Tileswar Das and Manoj Das regarding

movement to next group under para 6.4.7 of MANAS,,I

am directed to state that under the spec1al prov1310n,
contalned in paras 647 and 2.3.5+ of pre-rev1sed

and rev1sed MANAS approved by the G.B. the benefit of

-~ movement to aext group is admlsSLble from prOSpectlve

effect from the date of notification of the approval
of the competent authority to the recommendgtions of
the Selection Committee. This amounts to freshlseléction

and Cannot take effect from retrospective effect. The

' ‘quallflcatlon possessed by such employees at the time

of consideration of their cases under the said paras

is taken into consiéerations

It is, therefore, regretted that the cases
of, the employees under reference cannot be considered

under para 6.4.7 of MANAS at this stage and the dec1S1on

_already communlcated vide this office letters dated

26.10.98. 18.3.99, 28.4.,99 and 25.8.99 is reitérated.

However, thé existing assessment schmmnN1nclud1ng the
issue under reference has also been considered by the
Apex‘cbmmittee and if there is any change in the |
existing p051tlon on the recommendatlons of the

Contd....2/~



ﬁuJéZ;ﬁS/ : Tileswar Das.
o~ L |

committee as may be finally approved by the competent
authority, the same will be notified bo the Labs./

Instts. and their.cases could be considered accordingly.

Sdp~ Y. Ramakrishna
Under Secretary

* RECIONAL RESEARCH LABORATORY: JORHAT

No, RLI-14(161)/Estt./79  Dated: 10.1.2000

Copy yo":

1, Sri M.K.Das, Tech,RRL,Jorhat for
informations
2. Sri Tileswar Das, TechamJorhat for
' 1nformatloo.

3 .Personal File of S/Sri M.K.Das &

" SECTION OFFICER.
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COUNCIL OF SCIENTIFIC AND INDUSTRIRLK RESEARCH
RAFI MARG

No. 17/66/94-PPS New Delhi-1100%,the 17.6.1995

. | Frem

Joint Secretary( Admn)
Council of 801ent1f1c and Industriaeal Research

To,

The Heads of all the -
National Labs./Instts. ' *

Sub‘ Revised MANAS effective from 1 4, 1992 ~ some
clarifications regardlng.

Sir,
I am directed to invite yowtkind attention to
D.U. letter No.17(66)/94-PPS dated 1st Sept.,199% .
from Shri Dilip Kumar ,J. s. (Admn. )CSIR forwarding a
copy 0f the revised MéNAS apprOVed by the competent
-authorlty for 1mplementatlon Weeefe Tolie 92 and to state
‘that references have been received in this offlce
from some ef the Labs-/Instts. after issuance of the
aboVe document, seeking clarifications regardinérsome
' of the provisions of the revised MANAS. These points

hnﬁﬁmicx are clarified as under for your kind lnformatlon, guldance

biagwmk and necessary actlon. h - ‘
m : ’ . |
pd;ﬁo Te There was a provision unier the pre-revised

MANAS made effective from 1.4.,88 vide para 2.5.8 to

“the effect that

" Those(employees) in Group IIISc V(A)

Contlieees2/=



who did not not poséess qualifications of the
lowest Grade of these Groups on 1.2.81 will Be‘
eligible oﬂ consideration for zssessment upto |
Grade III (2) végg)(zj (Rs.1640~2900) onlys
However, condition of qualification in repsect
of phese position on 1,2.81 in Groups I & II
pre-revised scales of Rs.260 =sgo(revised Rs.950-
d 1400) and Rs.475 (revised 'Rs.1400-2500) has
| been relaxed and an exceptional case by the D&
'CSIR by virtue of‘chuiring experience, specia~
lised skill etc. assesment of these persons
can be considered upto Grade “II (v) in the
“scale of Rs.1400-2300 and Grade IIT (4) in the
Scale of Rs,2200=~4000.""

The Governang Bédy while considering the revision
of the MANAS, decided to delete the above provision
from MANAS taking a view that there may be stray cases
requiring the application of the said provision under
Para 2.5.§410f the pre-revised MANAS. While deciding
to deléte the said provision, the Governming Body at
the same time also decided'thatiseparate administrative
instruction could be issued to decide such stray cases

that may come up in future. .

Pursuant to the decision of the Governhng Body and

above, it has administratively been decided fhat under

. 0\\
. \qﬁ the revised MANAS implemented w.e.f. 1.4.92 also, the

wh —
PR employees in Group III &v(A) who did not possess the
A AN '
1/\ qualifications of the lowest grade (gntry level qualifi

1 ' . Con'td....B/‘-'



cations prescribed under NRAS of these Groups on
1.2.1881 , will be eligible dor consideration for
assessmert upto Gr.III(2) and V (A) (2) Rs.16L40~2900
only, fowever, if the condition of qualification

in feSpect of shose Who were in poéition on 1.é.81

in Group-I in the pre-revised scale of Rs.260-350
(revised Rs. 950-1400) and in Group II in the pre-revised
scale of Rs.425~700 (revised Rs.140042300) has been
relaxed as an exceptionai case by the DW,S8SIR by virtue
of acquiring expekience, specialised skill eﬁc.,
assessment of these persons can be considered upto
Grade TI (3) in the scale of Rs.1400-2300 and Grade ITI
(4) in the scale of Rs.2200-4000 in the respective
Groups. Ac00rdingly,-para“1.3.2 of the revised MANAS

containing the provision that " for assessment promotion

within the same group, the restriction of minimum

quéiification and experience will not apply for the

exi$ting employees" may be deemed to have been modified

to the above extent in respect of the above categories

of employeeé‘in Group III and V(A). ,

/

2. Para 0.6.7. of the revised MANAS provides that
" For foreign assisgnment/deputation, study leave
. EOL which has not resulted in break df service
where no ACRs/APARS are available, average of
percentage of merks as obtained for interview
and meu review combined for Group IV and
interview(ihcluding trade test) for other Groups

will be counted for Normal assessment only by

contd. ) oh/““
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conversion of rating given by the outside organisation
into 7 poimf scale. For this purpose, at least three

ACRs/ APARs wEityen in CSIR Labs. Hgrs. are required."

it may kindly be seeh from the above that

-~ the provisioﬁ has been made under the said paravfor

fegulating the cases ofbassessess involving fOféign‘

assignment/deputation, study leave, EOL, with or
without the availability of ACRS/A?ARSIfOF the period.
of their foreign assisgnment/ deputation etc . The

.conversion of rating given by the outside organisation |

. into 7 point scale in envisagedronly in respect o f the

qaseé where the ACRs/APARs may be available. But this

_is not bvery clear from the language of the para as it

is. It is , therefore, claridied that Para 0.6.7.

under the revised MANAS may be deemed to have been

modified as underi- ‘

% For foréign assisgnment/ deputation étudy 1eéve
EQL which has not_resulted in break of éervice‘
where no ACRs/ APARs are available, average‘
of percentage 6f marks as obtained for interviéw
and'Fe;n review combined for Group IW épd
interview ( including trade test) for other
Gnoups}will be‘counted for Normal Assessment

" only.If, However, the ACRs |APARs for the sald
period are‘aﬁéilable , then the rating giVen

"by{the outside organisation will be converted
into 7 poinst scale. For above purposes, at
least three ACRs. /APARs written in CSI R Labs/

Instts are gequired."

Contdesse5/=
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3, It has also been noted that para 6.4, 7; and
243450 of the 0ld and rev;sed MANAS respectively are
being mlslnterpreted by some of the Labs./Instts. who
are taking them at par with other provisions of MANAS
appllcable for assessment promotlons for the next
hlgher grades for the purpase of determlnlng the
‘effective date of promotion to the hlgher group post,
and are giving the benefit to the concerned employees
w1th retrospective effect of 1.4,1988 i.e. the effective
date of implementatlon of the old MANAS contabngngh

this pPOVlSlon, on the baSlS of. the 1nterv1ews conducted
by them under the provisions of the said paras much
.efter 1.4.,1988, which is not in épder. It is , .
therefore,'clarified here that the benefit of placement
in the higher group linder the provisions of the said
paras is admissible to the concerned employ¥eg from
proSpectlve effect from the aate of their Jjoining on

the higher Group post after thelr selection for the

same on acquiring a comparable level expected in open
recruitment  to such pOsifions through the selection

-

Committee constituted as per the instruction.

4. , €larifications are also being sought by the
labs/Instts. whether there is any cut off date for
acquiring the qualification of next higher group by
the employees.who were in position as on 1. 12, £1
for being eligible for the benefit of movement to
higher‘group under the provision of paras 6.4.7.
 and 2.3.5 of the pre-revised and revised MANAS,.

?

Contd... 06/‘-
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-reSpectively.vIt is clarified in this regard that

the benefit envisaged under the above provision is -
admissible prospectively as explained in para 3 here

above, to all the employees who were in position as

,  on 3%1.,12.81 and acquire the qualifications of the

next higher group at any time after 31.12.81 without
the restriction of any cut off date for acquiring the

sSame.

5. It Bas also been bbserved that inspite of the
fact that it has been clearly stipuleted under the
relevent provisions under the old as well as the
reV1sed MANAS that ASsessment Committees will be

consituted from the approved panel of experts, as per

~prescribed constitution , somexw® of the 1abs/1nstts.

are not following these guidelines strictly, lnasmuch.‘

as they are 1nclud1ng the exPert membersin tne

Assessment Committees from out51de the approved eXpert
panels and in some cases more members than the number
prescrlbed under the relevant prOV151ons are belngput

in the Assessment Committees. In this connection, it

flS clarified that the assessment Committees have to be

constttuted invariably out of the experts panels ( both

 internal CSIR as well as outside experts) only, and

" the number of experts should also not exceed the number

prescribed under- the relevant provisions. Needless to
emphasize any kind of violation of the procedure/
guidelines approved by the competent authority,
irrespective of its magnltude, could be challanged and

may not withstand the legal scrutihy. It &s therefore,

Contd. ave 07/" -
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' necessary to ensure that all actions are taken strictly
in accordance with the prescribed prqvisions/'guidelines
and related instruction s without allwwing any violation

of any kind.

It is tkquested that the above clarifications
may kindly be brought to the notice of all concerned in
your Labs./Instts. for their information , guidance

and necessary actions,

Kindly , acknowledge the receipt.

Sd/- B.S.Gaira
Deputy Secretary,

Copy to : 

1. F&AOs |F&AOs eTlall labs/instts.

f &;5&. - 2. Sr.T&AOs /F&AOs ip CSIR Hgrs.
i i

3, DS CU/Us(Co

'EyébLubépdj; ; Lo Sr.?y. FA(F; /?Y_EA(B) (R),
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
| Rafi Marg
No. 17/66/9A7PPS New Delhi 110001, the tBth Feb,1996

H
-

From .
- Joint Secretary( Admn,) _
' Council of Scientific & Industrial Research -

The Directors 9£/ﬁeads of all the
National Labs.Instts.
Sub :- Revised , MANAS effective from 1.4.,1992-
- Some clarifications regarding. |
Sir,

I am directed to refef to CSIR letter of even
.number'dated'19.6.1995, on}the abové subject ahd to
étgté that the benefit envisaged under paras 6.4e¢7., 24345
Qf the pre—reviséé.and revised of MANAS respectively is
admissible only to the employees who were in position

on 1.2.81. Keeping this position in view, it is , requested

that para 4 of the said CSIR circular letter may be

deemed to havé been mq&i&ied to read as under i~

A\ ., ' )
Clarifications are also being sought by the

Nﬁ@g’ ' ' _.Labs/Instts. whether there is any cut off date:
,?téégngb for acquiring the qualification of next higher
) ' S
p group by the employees who were in position as on

1.2.81 for being eligible on the benefit of
movemeht to_higher group under the prévisions of
Paras 6.4.7. and‘2}3.5:of the pré-revised and
revised MANAS respectively, It is clarified in

this regard that the benefit envisaged under the

Contde.. 02/"'



- 2 -
above provisions is admissible. prospectively as
explained in para 3 herein above to all the

employees who were in position as 1.2.1981 and

acquire the gualifications of the next-higher group

‘at any time after 31.12,81 without the restriction

of any cut off date for acquiring the same."

93#-Girish Chopra
; , Under Secretary.

Copy to

- 1.8r.F&A0s/F&A0s of all Labs/Instts,

2.A11 Heads of Divisions /Sections in
CSIR Hgrs. /CSIR.
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- REGIONAL RESEARCH LABORATORY :JORHAT (ASSAM]

No. RRL J/REC/97 o Bayed : 01,05.97

of , .
Cases,employees who were in position on ©1.02.81 and

-

NOTICE

The competent Authority likes to consider the

acquirgd after 31}12.81, the entry level qualificayions-

of the .group next higher to the one in which théy were

placed as per the revised MANAS Clause 7.3.5. All

- the eligible candidates are requested to submit their

applications with detail information accordingly on or

before 20,5.97 failing which it will be difficult to

consider their cases.

cC

. 1:’

e

3.
b4,

Sd/"" BoJo Deuri

Section Officer.

]

All Heads of Divn/ Sec for kind information
~and circulation among the staff members of

their Divns/Sec.

All Notice Boards.
Scienti$t-in-charge, BLY, Itanagar.
SPA to Director., E
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Shri Tilegwar Das.

| . L =VS™-

| U.0.I. & Ors.

- And-

I T MATIER OF

| - ) Written stiterent submitted by

the respsudents.

The Respondents beg to submit written statement

i as {ollows 1=

tme respondents

1o Taat with regard to para - 1 to 4,

i beg t® offer no cpuents. .

2. TIhat with regird to pare - 5, the respsmdents beg

- te stute that the applicants has p&ssed’ITﬁ;ﬁere in the

<

year 1991. n@wpv r merely

acquiriag hlﬂ@er gualillymtl“ﬂ

~

-

| does net make

e

N

ene eligible for

chz enging . tw¥ existing

i
’i'.&ﬁ
A

contd.. .. F/2
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te higher group autematically. H@re@ver,, 1 SuanLlIlw/
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I : -
created on functional peeds. It is alse pertineat te
memtiamlthat @s per park -65,4L,7 ef MANAS-"Whenever posts

\ are net advertised in any partitular year er if advertised
d® net cever the sp,cia;is&tian 8f any particular scientist/

teghnelagist of abeve categery

yspecial interviews miy be

arranged fer them enly as & ene measure. There selection

will Be 2n acquiring a cémparable lebel expected in @pen
recrulitment te suchk pegitisn'.

3o Thaat with regard to para -~ 6, the respoadents

bey te state that the . plicants was'pram@ted to Gr.1(uj

#R 31.21.1996 as a parmal prometisnal p@iicy,n@t in 2001 és
meﬁti@ned in this parx. &

Le That with regard to para - 7, the respsndents beg

t® gtate that there was clear cut prémetisnel pelicy for
Gr.I sfaff even prisr te intrsductisn of MANAS w.e.f.
01.04,1988. The Scleme was kndowa as NHAS (ﬁ@rmal

recrultment and AssesSment Bcleeme). Hawever, para =

245,8 of MANAS was nat relevant t® Gresup change LRrRER

»
-

Scheme., Whatever centention o1 Greup change scheme, it
was included in para 6,4,7 of MANAS.

cantd.. -P/3
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v

On infraductian'af NRAS weesfe 1.2.81 the entire
S & T staff had bheen divided int@ L grsups; exclhh graup
consisting ot & numker of grades. This internal asscmsment

cheme.had been extended down te the level ef Class -~ IV/

@reup - D Numbers of Years of service required fer
congideration fer assessment to the next kigher yremp zmg
grrde and aumber of chances hive been specified. The Scherme
was modified as MANAS imtroduced w.e.f. 1.4.88 ahd 1.4.92
respectiuély. Uader the sxisting assessrert Schewre, the
emplayeces ia each graup are censidered fer assessment
premetisn sn cempletisn of specified auwber ef yearsg #f
service im the sarme greup. There is ne mav;memt‘fr@m gne group
t® amether and the emplsyees csuld aéve té next greup agsinst

spen selec§iam.

For those wh® were in positioen 2s éﬁ 1.2.81 and acquired
entry level gualification of next greup after 31.12.81 @
specisl preovigien has been made unpder paras 6,4,7 & 243,95 8f
MANAS .nd réviseé MANAS. Such emplsyees ceuld be congsidered
for mevement of mext grsup as per precedure laid down on
therein ﬂm.the recermendatisns &f tke Seleciion Cormittee
#n their acquiring s comparcble level expected 1a epen

recrul trent to such positisns. This ameumts te fresk



Y

i g

“'Li-"
selectisn and the benefity is admissible frem prespective
effect. ihe gualification possesdled by the emplayees at
the time of consideration »f their cases under the skid
papas 1s taken inta censideration. This is net an assessment
for wkick an empleyee is censidered sr assessment
prexetion #n cempletian of specified number ef years in
the existing grade in the same group.

-As regards para - 2,5,8 of MANAS and CSIR circular
dated 19.6.95 the same relates te restrictisn of
Assessrent im the same group and ¢ net pertain f5 the
issue under reference. Shri Tilesswar Das is not pessessien
ef entry level qualificatianl@f Greup - I1 ke is eligible
fer ceonsideration fsr msvement to Greup-I1 under the
guidelines,

5. That with regard te para - 8, tke respondents beg

ts state that the applicant hRs acquired the quelification.
HOWEVER, caangimg the graup was net gmkw automatic methad,
if pegt was advertised and ne suitable candidate faund

then special assessiment mRy be arranged as a ®%ne tinme

centd. . B/H
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medgure amdng the internsl candidates. Im secsnd part
®f thic pare, h@ Ras apgain mentiened the pafa - 2,5,8 of
HRNAS, which was not &t all relevent te Greﬁp change schene
Whatever mecessary guidelines fer tais, it was iacerporated
in péra 5y4,7 ®f MANAS.
6. That with regard te pera 9, the respomdents beg ke
stite that Greup chonge park wegs imc@rp@rateﬁ in 644,77 ef
LANAS. Net as ke mentioned in tke letter igsued an 19.06.95
and Graup change is not & regular phenemensn of nsrmel assess-
Eent.,
7. That with regrrd t@‘para - 10, the regpeadents beg to

state thet mewever, changing tke Grsup frem existing _Greup

te kigher Greup is mat automatic. It is need baged, as it

1g mentioned earlier in pafa - 54k

g. Thet with ngar@ te para - 11, the respondents beg to
stete that netice wags circul&ted‘tg all empgﬁyees Baving

such grivances and & commd ttee was cemstitufed t» discuss the
bres and csns of the issﬁe. Based 8a tae recemmendatiosn ef the

cemmittee the cise of the petitiomer was referred te C.S.I.R.

contd....F/6
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Head @rg. New Delhi fer future examination. The C.S.I.R.

Headquarters, oa their part tees examined the case several

times with their wisdem and feund thet the applicsnt is

net covered by the existing tules in ferce.

9., That with rererd ts para - 12, the respendents beg

o+
I
10
[
e
-
®
cr
=
=
(i3

since graup chenge is done prespectively, 1T

cannst be congidered af this stagg,since ke doess nat

possess entry level gualificatisan under the extant

Revisead MANAS. As per Reviged MANAS, entry level qualificétiam

far gr@u@ - IT is S8 10th sfaméar@ with 50% marks in the
aggregate and ITI certificate of twe yeargcertificate, he
is not S8¢10th standard passed fer which~&is ragquest for
gr@ﬁp chanze wag turned doen by CSIR.

10. That witk regarﬁ te gafa_F 13, the regpendents beg

te statg that theugk he acquired ITI qualificatien as per
Reviged B%EAS, this qualification was net in cenfarmation

witk Group - II, because &s per reviged MAWASYH: se should be

i3

matriculate aleng witkh ITI Diplema.
11. That with regard te park - 1k, the respendents beg to

gffer ne corments. , .
| VERIFICATI ON euas
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I, Sari A/Wéua }<M7m47'ékwéﬂVwﬁ4/’ presently
working as %"W'SMW %W ‘be duly

cutherised to sign this verification, de hereby selemnly

affirm arac% declare thut the statemeats mede in thds
paras 92 Lo 1o are true to
mny knswledge &ad uélief, these made im paras

are true t® my infermatisen derived

therefrsm and rest are my kumble submission, I have not

suppressed any material fact.
Ana I sign  this verificatisn en the 24 th

day of N 1 2002,

2
DECLRANT, - .

" Wlminters-ei-o Offloo
- d83vue (assam)



